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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. I

APPEAL No. E/48/2011-EX[SM]

(Arising  out of Order-in-Appeal No. 329-ST/MRT-11/2010 dated
24/09/2010 passed by Comumissioner of Central Excise & Customs
{Appeals), Meerut-i1)

Commissioner of Customs & Central Excise, Meerut-I1 Appellant

Vs,
M/s Merino Industries 1.td. Respondent

Appearance:
Shri Mohd Altaf (Asstt, Commr.) AR for Appellant
Request for adjournment ~ for Respondent
CORAM:

Hon’ble Mrs. Archana Wadhwa, Member (Judicial)

Date of Hearing : 15/11/2017
Date of Decision 15/11/2017

FINAL ORDER NO~"T.423 [ Qe F ..

Per: Archana Wadhwa

After rejecting the request of the respondent for
adjournment the matter, I proceed to decide the Revenue’s

appeal inasmuch as a short issue is involved.

2. Vide the impugned order, the Commissioner (Appeals)
has remanded the matter to the Original Adjudicating
Authority for de novo adjudication. Revenue’s only grievance

is that the Commissioner {Appeals) was not having any power

M

to remand the matter.



|

AFPEAL Ne, EAE2011-EX{SAM]

3. Without going into the above legal issue, [ find that the
Tribunal admiitedly has the power to remand the matter.
Accordingly, the appeal is allowed by way of remand to the
Original Adjudicating Authority for fresh decision in the light

of the observations made by the Commissiener (Appeals).

(Dictated and wronounced in Court) e
sd/-
(Archana Wadhawa)
Member(ludicial)

Arkit







